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Petition(s) for Special Leave to Appeal (Civil) No(s).8985/2013
(From the judgenent and order dated 17/08/2011 in WB No. 32456/1994 of The
H GH COURT OF JUDI CATURE AT ALLAHABAD)

ALl GARH MUSLI M UNI V. Petitioner(s)

VERSUS
HAR PRASAD & ORS. Respondent ( s)
(Wth appln(s) for exenption fromfiling OT.,permssion to file additional
docunent s)

W TH SLP(C) NO 8937 of 2013

(Wth appln(s) for exenption fromfiling OT. and office report)
SLP(C) NO 8986 of 2013

(Wth office report)

Date: 21/08/2013 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE K. S. RADHAKRI SHNAN
HON BLE MR, JUSTICE A. K. SIKRI

For Petitioner(s) M. Intiaz Ahned, Adv.

M's. Naghma Intiaz, Adv.
For Ms. Equity Lex Associates

For Respondent (s) M. Praveen Jai n, Adv.
M. Sidharth Jain, Adv.
M. Vinay Garg, Adv.

M. Sul ai man M Khan, Adv.

M. Rajinder Mathur, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Perused the letter.

Adj ourned for three weeks for filing counter affidavit.
Li st on a non-niscel |l aneous day.

Learned counsel for the petitioner to serve a copy of the
speci al |eave petition upon the Counsel for the respondents in
SLP(C) No. 8986/ 2013.
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